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and Losses) Regulations, 2020.
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Ms. Ritika Singh, Advocate, SGEL
Shri Alok Kumar Mishra, GCIL
Shri Ajit Kumar, NRLDC

Shri Prashant Garg, NRLDC

Record of Proceedings

Learned counsel for the Petitioner submitted that the present Petition has been
filed seeking appropriate directions against Respondent No.1, Powergrid Corporation
of India Limited (PGCIL) and Respondent No.2, Central Transmission Utility of India
Limited, on account of PGCIL’s failure to timely commission the Associated
Transmission System required for the evacuation of power from the Petitioner's

generating station.

2. After hearing the learned counsel for the Petitioner, the Commission directed

as under:

(@) The Petitioner to implead other transmission licensees, implementing the
various elements of the transmission system required for the effectiveness of the
Petitioner’s connectivity and file a revised memo of parties, within four days. (if not

yet impleaded)

(b) Admit and issue notice to the Respondents.

(c) The Respondents including impleaded Respondents to file their replies, if any,
within six weeks with a copy to the Petitioner, who may file its rejoinders, within
three weeks thereafter.
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3. The Respondent, CTUIL is directed to file the following information, on an

affidavit, within two weeks:

(@)

S.
No.

Elements of the Transmission | Implementing | SCOD

system required for

GNA for the Petitioner

the | Agency
effectiveness of Connectivity/

Present
Status

(b) The present status of the effectiveness of 1000 MW connectivity granted to the
Petitioner.

4. The Petitioner was directed to file the following information with respect to the
curtailment of power from their Project for which relief is being sought under the
present Petition, on an affidavit, within two weeks:

S. No. | Generation | Project Date | Time | Quantum  for | Curtailed
Project Capacity Block | which Standing | Quantum
Clearance (in MW)
issued by
RLDC (MW)*

* Supporting documents may be furnished.

5. The Petition will be listed for hearing on 10.12.2026.
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By order of the Commission

Sd/-
(T.D. Pant)

Joint Chief (Law)
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